
29.6 .2004

22.
MA 1181/2004 IN
oA 2235/2003

Present: Shri M.S.Ahluwalia, counsel for applicants.
Shri Vijay Pand'ita, counsel for respondents
no.1 and 2.
Shri Malaya Chand, counsel for respondents
no.3 and 4.

Learned counsel for applicant states that the
representation had to be disposed of within three weeks.

This is not being accepted by the respondents, learned
counsel. once it is sor we find no reason to go beyond

. the order dated 12.4.2oo4 but we make it clear that in no{
event does it mean that it can be delayed indefin.itely.
Decision should be taken within a reasonable time.

M.A. is disposed of.
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